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RESPONSEAFFIDAVIT ON BEHAL :
(UTTARAKHAND POLLUTION CONTROL BOARD)
in

Original Application No. 1308 of 2024

Bijender Kumar Applicant

Versus
Uttarakhand Pollution Control Board & Ors. Respondents

Affidavit of Dr. Rajendra
Singh aged about 52 years S/o
Shri Balbir Singh, presently
posted as Regional Officer,
Uttarakhand Pollution Control
Board, Roorkee, District
Haridwar, Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on
oath as under: - '

1. That the deponent is presently posted as Regional Officer,
Uttarakhand Pollution Control Board, Roorkee and is competent

to sign and file the instant affidavit on behalf of respondent and

RCE
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as such he is well acquainted with the facts and circumstances of

the case.

pA That deponent is duly authorized by the Member Secretary,
UKPCB to sign and swear the instant response affidavit.

3. That the above-mentioned matter was last listed for hearing on

02.01.2025, wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions:

---------

Issue notice to the respondents for filing their response/reply by
way of affidavit before the Tribunal at least one week before the
next date of hearing through e-filing. If any respondent directly
files the reply without routing it through his advocate, then the
said respondent will remain virtually present 10 assist the
Tribunal. The Applicant is directed to serve the respondents and
file the affidavit of service at least one week before the next date

of hearing.

4. That in compliance of the above direction, instant response

affidavit is being filed.

5. That the deponent has gone through the contents of the above-
noted Application (hereinafter referred to as ‘the said
AoV

- P, application’) along with the annexures and affidavit filed by the
‘.,. plicant and has fully understood the contents thereof and is in
A

‘A ppsition to reply to the same.
o

- -

LS
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6. That the contents of Para No. 1 of the said application are
admitted only to the extent that they are a matter of record. Rest
of the contents are denied. It is wrong to state that the answering

respondent is liable for loss of environmental standards.

s That the contents of Para No. 2 to 4 of application are admitted
only to the extent that they are matter of record. Rest of the
contents are vehemently denied. All insinuations directed

against the answering respondent are vehemently denied.

8. It is pertinent to mention that in compliance of order dated
02.01.2025 passed by this Hon’ble Tribunal, the District
Magistrate, Haridwar constituted an inquiry committee on
13.01.2025, and the committee inspected the concerned area on
21.03.2025. In this connection, copy of Joint Inspection Report
dated 21.03.2025 is being marked and filed as Annexure No. 1
to this Affidavit.

9. That the above-said Joint Inspection Report mentions that the
land of Bairagi Camp, Kankhal, Haridwar is under the
administrative control of the Uttarakhand Irrigation Department
and is being used for the purposes of KanwarMela / Snan and

other associated activities by the District Administration. The

)‘.,(part of said land, comprising 50,000 sq. meter, has been allotted
temporarily to the M/s Ircon International Ltd. for up-gradation
and four-laning of Haridwar bypass Package-1 related works i.e.
“)establishment of casting yard and establishment of Ready-Mix

R

-
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Concrete Plant. M/s Ircon International Ltd. was granted
conditional permission for 2 years by the District Magistrate,
Haridwar for setting up a ready mix plant under the Uttarakhand
Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile
Screening Plant, Pulveriser Plant, Hot mix plant andReady Mix
Plant Licensing Policy.Initially, Anugya was accorded by the
District Magistrate, Haridwar for the period of two years from
13.09.2022 and subsequently renewed by the Department of
Geology & Mining, Dehradun for two years i.e. 29.10.2024 to
28.10.2026 or construction of project, whichever is earlier.
Copies of Anugya are already annexed with inspection report of

Joint Committee.

10. That of the contents of Para No. 5 of the said application are not
admitted as stated. It is humbly submitted that in continuation of
permission accorded by the competent authorities in favour of
M/s Ircon International Ltd., Consent to Establish (CTE) and
Consolidated Consent & Authorization (CCA) were also
accorded by Regional Office, Uttarakhand Pollution Control
Board, Roorkee under the provisions of the Water (Prevention
and Control of Pollution) Act -1974, the Air (Prevention and
Control of Pollution) Act -1981 and the Hazardous & Other
Waste (Management & Transboundary Movement) Rules, 2016
. 2is applicable. Copies of CTE and CCA issued by UKPCB are




11.

12.
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That the contents of Paras No. 6 to 12 are admitted only to the
extent that they are matter of record. Anything contrary thereto
is vehemently denied. All insinuations directed against the
answering respondent are vehemently denied. It is further
admitted that according to the Irrigation Department, the land
allotted to the M/s Ircon International Ltd. falls within 1:100-
year flood frequency, however, it is beyond the flood frequency
of 1:25 years. Moreover, permission is accorded temporarily for

the specific purposes only and the land shall be vacated after

completion of work.

That the contents of Paras No. 13 to 15 of application are
admitted only to the extent that they are matter of rlecord.
Anything contrary thereto is vehemently denied. All
insinuations directed against the answering respondent are
vehemently denied. It is reiterated that necessary permissions
were accorded by the concerned authorities to the M/S Ircon
International Ltd. for establishment of Ready Mix Concrete
Plant at Bairagi camp area and subsequently, Consent to
Establish (CTE) and Consolidated Consent & Authorization
(CCA) were granted under the provisions of the Water
(Prevention and Control of Pollution) Act -1974, the Air
(Prevention and Control of Pollution) Act -1981 and the
Jazardous & Other Waste (Management & Transboundary
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Movement) Rules, 2016 as made applicable by the Uttarakhand

Pollution Control Board.

13. That the grounds taken by the applicant in the above noted
Original Application no.1308 of 2024 are not tenable. In view of

the afore-said facts the original application along with the prayer

[

deserves to be dismissed.

- =

Deponent

Verification: -

of the response affidavit are true and correct to the best of my

knowledge and belief based on the official record and nothing is false

e

Deponent

and no material has been concealed therein.

Dated:19 April, 2025 lDE.NT‘F‘ED BY

Gonteuts af i o o ¢ Svarn before e

EWA Ras
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) U arrt Rowe
|QBAL AHMED ol it gy o

’ 'MA (English) LLB.
£+ Advocate & Notary -

" raad No - UP *231/81
¢ Reg Ui 013/04

Notary Regd No.-22(05)2003
v rV RgOORKEE
Digt. Haridwar (UK) INDIA
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ANNEXURE No. 1
Pt sRER—we® Rem witexwr, eReER |
qaim: 286 /qovhodlo / ahogReaae sio—1308 /2024 farfta: 6 oy 1k
QT ¥,

e,
BREN|

fwa— 7w gHoSodn ¥ A Yo e WEAT 1308 /2024 fAUIR FHAR T
mwﬁﬁawﬂéqﬁmﬁmﬁammozmmﬁ
w9 % wfda wfdfy ¥ aren)

eIy,

Twr oria R, sRer @ ke wEA 69/ YA0diog0—2025
i 13 WD, 2025 Ford &N "o Hoshodo ¥ ARG T AMAS HEAT
1308 /2024 fAVFER FHAR W IRrEvs FEur A A v o F wRa
3T RS 02012025 B 9 ¥ e @ aregen § U@ WAy AT @
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e T & 5 9fF Saw wevwr A 4 WER B, I IS N SRS
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Mo yHouNodlo ERT Yol S W0—1308/2024 fAwiex FAR TH NIV HGHUI
T A1$ 74 0§ TR e R 02012025 B FAEH ¥ W FAG B FRET
e |

0 TAOWIOE0 GRT eI 3HASH ¥0—1308/2024 fIOIR FAR T STRIEVS Tyl
friaor € w@ o= § WRa ARy e 02012025 § fFrefaRer fcw frfa &8 R

5. Issue notice to the repondents for filling their response/reply by way of affidavit
before the Tribunal at least one week before the next date of hearing through e-
Siling. If any respondents directly file the reply without routing it through his
advocalte, then the said respondent will remain virtually present to assist the
Tribunal. The Applicant is directed to serve the respondents and file the affidavit of
service at least one week before the next date of hearing”

0 THoslodlo gRT WIRT smeet & arqarert ¥ Rrenfaerd, sReR gt fivarma wawor &
e vy fAie 13.01.2005 GRT =R wifg @R @ o fbar -

1. e, ERER v fapm miRiewwr, BRER - 3|
2. My af¥ian, R @ve, gReR - W™
3. oI PR St @ve, TR, Bed (Savvey RiEE) - 0 9w |
4. gAY FRNPN, IcRETS U P A, wed - ™|

Wil gRT f3T1d 21.03.2025 BT AW &= &1 Feer fsar 11| st s19 g e
4 SufRery aifremRal o SuRerfay e R | (Geree—1) |
fordleror amrenr e @—

1. YR 0 TWOM FTERAA foro, B Rrft d, eRER & 78 915 wRa @ sl
drdre ffedT @ic 1 ®Ig 2 Ay ffa 32 om @ awmr § &) Fllew &
e favaa wid W Frele PR wic gared & urr )

2. A0 WM FIRAA [0, GRT TRER IUH VDdoi—1 D I W6 BReF &
famfor &g wiiveT a1 v@ drote MfeT wie @ e ¥ Reit $w, wReER 3
SYCEl YA Bl o W Ul M I IR b | R e v
eRER ¥ Rrfl 3w, BRER ¥ Suor 4f &) Yo o soxee oo @ SueE
PN B JN fobar | (Here—2) |

s o = e f
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3. ot arfivar, R @vs, AR, ERER g1 RiciiaR), BRER &1 @wifd =
feTi® 04.042022 P JTAR RN ey &= Fem Y @ AT & T G A @redt
2 U3 R weres ot Pids Al & AeE @ e I I WifeRe Bt
I B N0 T g folo B Al ot <o # farfi fFam /vt & /e
g WY A ReM v Ra @rell 4 4 agafd wem @t o1 @l 21 3R
el AT & U= RATS 19.05.2022 & FTAR RAT Dy Rerd o &1 geRA
g faezer Rarg fmr, Sarmavs &1 8| (Here—3) |

4. frenfar, BRER g1 Sriterd STU Ho-516 / fiovo@0wRI0—2022 fRATH 21.05.2022
g1 RIS JSTArt JidaRer @ e W o SR STeRMEd folo Y
ERER TRTW Javi—1 & S=hevy @ BReA @ 7 o e d, gRER @t
50,000 a7 Hex ft B A € @ foy P/ FRET IS v Brwie AT @ie
I RATTT B IS ©Y ¥ AT IQW B T | (Hern—a) |

5. forener), eRER & wraferg 9 e 21.05.2022 @ Frurer ¥ rfdremedt aifdrar,
Riare wve ARTR, ERER g A v e 24.05.2022 ERT ST HfY BT WD
fb=Tam /0—10,7600 /— TG W0— 4,00,000 /— B EREX NI WRd G Al P WA

H0 TP T foio B Ay fifa & TR | (Gerwd—s) |

6. H0 S FEH folo Bl RIS, eRER gRI 1P 13.00.2022 B SIS
eiefiey wie, Wefrem @ic organ Py & armfa Rl 37, F@a, TRER # 95
<q yiduer avd &1 efew wic 19 wic TRER § 220000 <7 ST WV B
HUSRY B 02 q¥ & (1P 12.00.2024 TP) Torel Ay Wit 1 Y | ot 3rafy
@ THC B & SWI A Faled B WGl B gfedd fRAip 28.10.2024 Y
RIoIRg fOT U4 Y Ud @fad fmT 3 §gaa 3 gRT RowH0w0 @ie Bl et
fovar 1| (HerTa—s) |

7. SEREUE YGEY (307 9IS g1 H0 A FTHIN folo &) 8417 Siay, Ta)
o TG~ JHURIE /AR0M03MRO / TAN—1542 /2022 /1134 A6 18.11.2022
gT 30,000 €7 Hftt ATE &7l & XSAHT BIblc @ic Pt WA ¥ ol Feafy
(Consent to Establish) U4 UHid—JodIdIdl /AR0MN0NRO / WEART / 3MTE—84 /
2022 /1277 feATe 27.12.2022 ERT feAId 31.03.2023 TF WA WA (Consent
to Operate) fifd @ Tt | Ro RBI FexATAA folo & amdeH @ H9 ¥ warerr!
eHfd (Consent to Operate) f&id 31.03.2027 TP Renew B T | (Hera—7) |

8. Y @ GHHH T & Praferm w19 Ho—os /Hofomoro / @ / Howfiofio
/2024-25, &I 29.10.2024 ERT SRS YeH HIR, AT Wi, AR ©H

TR = g
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& grid o A Fexema fofo @Y qd ¥ Wi 95 o /weT awan a1 e
e 1 Wic RER § T 9 W gl 220,000 T S @i HUSRY B AT
@ 3Afe 02 a¥ arrar URaYTET o orafd, @ ft v B, a@ @ af g /e
yeH @ T | (Hera—8) |

9. SRS q1 Hg uReEv AffgE, 2012 @ Fwafd WMug gRgR § T A @
16 Were uReEv Wl wrd fhar T @1 do0 e gevEd o & et dw
¥ B /HINST TS 14 Prare MR wic B o vd Farer &g fFrfa y—sm
1:25 ¥y 16 Mgy &7 | TR & qUr 1:100 T W1g Agfy A B T B

10. R0 T FTEHA fo0 1 Wil doy, e, sRgR A dw /dReT I wd
Frole RfRIT @ic & @I vd e 2 St A aRareEr e R
PRI o RS WY N frfa ¥ Rvem wd w e el @ e awsh
o AT 3ReTE Yo @1 &, e aRater waaht ffor a1t & Swi v
W | QUi gern o # |

SWIRTTER FREor e I |
\
A e TS
R w@vs, eReR SR @S, T AR, e, g U4 afied
wh! fererr, forem &RER |

WA, %

831 e, LGS

SRV JEuu A 6, ERgR—wga! faar miaw, eRer
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(T 22%?‘25&\
IRI N )25
Mo wHododo # Afra Original Application No. 1308/2024 Bijender
Kumar Applicant Versus Uttarakhand Pollution Control Board & Ors. Respondent(s).
ﬁmﬁa:m'&!rﬁmm02.012025a%agmaﬂa%mﬁhwrﬁmwﬁmqaoaﬂoao
ER1 RRAT® 02.012025 @1 Preraq smew wika far Tl -
1. In this original application, the Applicant has raised an objection to the hot mix plant
set up by Respondent No. 2, M/s Ircon International Limited.
2. The submission of Counsel for the Applicant is that the plant has been set up in the
Ganga Doob area, Haridwar, the land comes under the Kumbh Mela land, and it is within
200 meters of the River Ganga at Kankhal, Haridwar, Uttarakhand.
3. During the course of the argument, learned Counsel for the Applicant has referred to
the Notice dated 13.03.2024 sent to Respondent No. 2 stating that the plant has been set
up in the flood zone. He has also referred to the newspaper report along with the
photographs on page 89, Annexure P-8 to show that the plant at Bairagi camp was
flooded. He has also referred to the order dated 30.07.2024 (page 75), which states that
the construction was not permissible within 200 metres of river Ganga and was falling
under the flood area. Referring to the Special Condition no. 15 of the Consolidated
Consent and Authorization (CCA) dated 02.05.2023 (page 63), he has submitted that
the unit was not allowed to operate during the night hours as defined under the Noise
Rules of 2000, but the same is running during the night hours also and in support of his
submissions, he has placed reliance upon the photographs on page 67.
4. In compliance with the previous order, Applicant has placed on record additional
documents starting from page 82 onwards.
5 Issue notice to the respondents for filing their response/reply by way of affidavit
before the Tribunal at least one week before the next date of hearing through e-filing. If
any respondent directly files the reply without routing it through his advocate, then the
said respondent will remain virtually present to assist the Tribunal. The Applicant is
directed to serve the respondents and file the affidavit of service at least one week before
the next date of hearing.
6. List on 22.04.2025.
w0 TAoshod0 g uiRka s s 02012025 A fd T fade @& aHgEE
quﬁatﬁmﬁ@%mhﬁﬁnmﬁ%ﬁhhﬁwﬁtﬁmﬁmmwﬂaﬁ
mﬁm,m—mﬁﬁmm.mﬁmﬁﬁmmwﬁﬁmm
farar wimar -

1~ ufe, EReR-wsA fwr wReTT. RGN .
= mm,mﬁw‘ml ) o
3- SR afva, Sl @ue T R wEd) (Saw wew fe®) - weE

o e aReT, SawrEve weuvr R @8, SS9 | e
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SiSE ‘TQHET{ Wm, HRAT PR —'Q{’H/E-mailfﬁplwasanmhar@nh r
X & NationalsHighways Au'thority of India > qqwTEe/Website :www.nhal.gov.in
I (Ministry of Road Transport & Highways, Govt. of India) TR
VERSARY - TR TSR —aamafer,

~ .~ Project Implementation Unit-Vasant Vihar (Dehradun)
ADT |0 171, Boi— | THIER — 248006
House no.171, Phase-I, Vasant Vihar-Dehradun - 248006

NHAI/PIU-VSNT-

VHR/44011/LA(HDR Ring Road/2021/ / 85 %

Dt.09.03.2022
To, | | — |
/Executive. Engineer,
- Irrigation Department,
Haridwar; tttarakiand
Sub:  Upgradation and Four Laning of Haridwar Bypass from Km. 0+000 to Km. 24+800 in the state
of Uttarakhand. Reg- Requirement of Land for setting up Casting Yard.
Ref: - M/s IRCON International Ltd. office letter no. IRCON/NHAI/Corr-01/03 dated 08.03.2022.
Sir,

It is to informed that NHAI, HQ has been issued LOA dated 06.01.2022 vide which the work for
construction of subject project has been assigned to M/s IRCON International Ltd.

In continuation of same concessionaire vide letter cited above has intimated that suitable
land: parcel is available at Bairagi,Camp under your jurisdiction for setting up of Camp/Casting yard -
for the subjected project. - Concessionaire has also undertook to procure necessary
approvals/clearances and to pay necessary fee/charges for setting up of said camp. -

In view of execution of project of national interest t

he concessionaire’s request is bei ng
forwarded for taking necessary suitable action at your end. :

Thanking You :
: Yours faithfully,
Encl: As above. - ' ; DW_/ '
(P.K. Mourya)

GM(Tech) cum Project Director
PIU-Vasant Vihar (Dehradun)

Copy to: For kind information please,
(i) R.O. Uttarakhand, NHAI, Dehradun.
(ii) Disrict Magistrate, Haridwar.

(ifi) M/s IRCON International Ltd. for kind information & necessary action please.

% o . ‘G‘. _@?O......;

NN NSRS S e e
L VTN Sy RN
THM‘@%?& S i TS

o .

: g e RrwT
FEAE © WIE Fo -5 T4 6, Waew—10, R, 7 Reehi—110075, GRATY ¢ 91~49— 00/ 200
Head Office :Plot No. G-5 & 6, Sector-10, Dwarka, New Delhi - 110075, Phone: 91-11-25074100/200
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IRCON HARIDWAR BYPASS LIMITED
(A Wholly Owned Subsldlary of Ircon International Limited)
CIN:U45200D1.2022G 01392406

No.: IRCONINHAIICorr-01/c3
Tho GM (T) & Project Diroctor,
NHAI PIU « Dohradun, - -
#1171, Phase<1, Vasant Vihar, '

Dehradun - 248006 (Uttarakhand)

Emall {d: pluvasantvihar@nhal.or
Dear Sir,

.

Dated: 08.03.2022

Sub: Upgradalion and Four Laning of Harldwaf Byp

1864100 of NH-58) lo KM 16+100 (KM 5}1 00 of NH-74) in the state of Uttarakhand on
Hybrld Annuity mode"- Requirement of Land for setting up of Casting Yard

Rof: LOA no.NHAIPIUWVIHRRIEstimates dated 06.01,2022
Doar Slr,

ass Package-1 from KM 0+000 (KM

~ This fs In reference to NHAI LOA dated 06.01.2022 referrad above, vide which construction
of the subject projet has been entrusted to M/s, Ircon International Limited,

In this regard, it Is submitted that wo roqulro m'li;ciﬁdl'&' land for selling up of Camp/ Casting
yard al & nearby location of the projoct alignment,

After axtonsive survey, olr oxecutlng agoney has Identified a land of approx, 50,000 Sqm

Balragl Camp ovnod by Slate Irgation Department of Ultarakhand. AT ;’gma’.

The proposed camp slte vill allow us to sol up a workable temporary casling yard located

an optimum distance from the oxecution sllo, thereby ensuring spoody and timely axecuﬂon,ﬁ_}ﬂf—"r
ol the project, :

T N
of\w
Be e

It1s undorstood that this land parcel s vacant und the dapartmaent Is willing to lease out the
sarme on mutually agroed larms tind conditions.

It s submitted that necossary approvale/ environmontal clearances for setting up of Casting
Yord and Conereto Mixing Plant st Balragl Camp ehall bo obtalned by us and all the related
arpanditures Lo, Lonso Ront, Poess, Taxow olo, shall nlso bo borme by us,

Your good office s roquoested o racommend and forward this tequest to the Executive
Englinwer, Iirlgation Department, Utlarakhand, Harddwar, so that fulher modalities of

idnghoasing between the lirlgetion Depariment & the exeoutlng ugoncy may take place at

thes enrlinel, AN,

Thanking you & asauring you of our bost sevicos alwayn, ﬁ’b_

Faf b on hehalf of
INGON 1

L
{Ml_f)hl;ﬁ*!’i'
Dlvautor

0g |4
Uwinr Bypnss Limited,

: .x*hﬁ-aﬁkﬁrj?';n'V#“' W)

himad)
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Upgradation and four Laning of Haridwar Bypass Package-1 from ~
Km. 0+000 (Km 188+100 to NH-58) to Km. 15.100 (Km. 5.100 of NH-

74) in the state of Uttarakhand on Hybrid Annuity mode"-
Requirement of land for setting up of Casting Yard.
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LEICE /RO3N0IR0 /T3e-1542/2022/ \\ 2\ feais \Q.11.2022
Far &,
M/.s lrf'on lntcrnatifmal Limited Application No:3103120
Bairagi Camp Parking Kankhal CAFF ID:53534
Distt Haridwar CTE: Fresh
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| (&) 3aurea : | Ready Mix Concrete -300000 MT/Month

: (a]) CiE] &= AT If Cement water Sand aggregate-2200000 MT/Month

| (@) S e | Nl

I i .

; (5) BRG] éaa : ’ Nil.
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UKPCB

UTTARAKHAND POLLUTION CONTROL BOARD
Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)

UKPCB/ROR/Con/I-84/2022/ 12 7 3

To,

Date: 27 [(2]22-
REGD. POST

M/s Ircon International Limited
Bairagi Camp Parking Kankhal
Distt- Haridwar

Consolidated Consent to Operate and Authorization hereinafter
(Consolidated Consent & authorization) (Renewal) under Section
(Prevention & Control of Pollution) Act,
& Control of Pollution) Act, 1981” and Authorization under
and Other Wastes (Management and Tran boundary Movement)
“Environment (Protection) Act, 1986” as applicable (to be referred

Act and

CCA is hereby granted to M/s Ircon International Limited located at

Kankhal,

and Other Wastes (Management and Transboundary Movement) Rules,

referred to as the CCA
.25 of the “Water
1974” and under Section-21 of the “Air (Prevention
“Rule-6(2)” of the “Hazardous
Rules, 2016” notified under
hereinafter as Water Act, Air

HW Rules respectively).
"CAFID-53534
CCA (Fresh)
Consent No. AWH- 1-*\3

Application No - 3206213

Bairagi Camp Parking
Air Act and Hazardous

Distt- Haridwar subject to the provisions of the Water Act,
2016 and the orders that

may be made further and subject to following terms and conditions :-

1. This CCA is granted for a period upto 31.03.
following products with Capital Investment / Net Assets Values Rs 67 Lacs.

2023 and valid for manufacturing of

s ] CTE Quantity CCA Fresh B
' No. h Product Quantity Product Quantity
| (Per Month) (Per Month)
| 1 | Ready Mix Concrete 3,00,000 MT | Ready Mix Concrete 3,00,000 MT
2. Specific Conditions under Water Act:-
(i) The daily quantity of effluent discharge (KLD):-
Last CCA or CTE CCA Fresh
Trade Effluent NIl Nil

Sewage . 1.0 J

(ii1) Sewage Treatmen

(ii) Trade Effluent Treatment and Dispdéal: -Nil

t and Disposal: The applicant shall provide comprehensive Septic

Tanks/Soak pits as is required with reference to influent quantity and quality.

3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting

of control equipment as is require

d with reference to generation of emissions and operate

and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
S. No Stack Stack Type of Fuel Emission Emission
attached height Fuel Quantity Control standards
with (Mt) Equipment | not to exceed
1. - - - - - -
Ambient air quality
1. Suspended Particulate Not to exceed 600pg/M3
matter (SPM)
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In case of stoppage of functioning of air pollution control equipment, production has to be
Stopped immediately and this Board has 1o be intimated by fax/phone/email with a report in
this regard 1o be dispaiched immediately.

(1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which

are as follows :-
[ Standards f“—':[_ii".i_““"iil Area [Commercial Area Residential Area | Silence Zone

Noise  level in | Day Night | Day Night Day Night | Day | Night

db(A) Leq time | time | time time time time time time
- 75 [ 70 [ 65 | 55 55 45 50 40
Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. t0 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Tran boundary
Movement) Rules, 2016:-
(1) The Factory Manager of M/s Ircon International Limited is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes.
(i) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No./ Category Quantity of Waste for which Mode of
| (Schedule-1 & Schedule-II) | authorization is being issued (MTA) Disposal

1 | - -
(111) The authorization shall be in force for a period upto 31.03.2023
(iv) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization:-

(1) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(ii) The authorization and its renewal shal] be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close

down the facility.
(Vi) An application for the renewal of an authorization shall be made as laid down under these

rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the

MoEF or CPCB/SPCB from time to time.

3. This CCA is valid for Mixing process only & Validity of the CCA is subjected to the
License issued by the District Magistrate, Haridwar office order No.1235/Assistant Mining-
2022 Dated 13.09.2022
6. Compulsory documents to be submitted by the Industry/Unit:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Tran boundary Movement) Rules, 2016 and
Third Party Audit Report.
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i1i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
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Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Tran boundary Movement) Rules, 2016 will
resp]ls in legal action under the aforesaid Acts and Rules.

Unlt_ has to submitted Ambient Air Quality report from MoEF accredited laboratory/
Regional office Roorkee lab within three Months.

U{\it has .10 submitted compliance report in every year along with Balance sheet & Ambient
Air Quality Report. /

e

el Regional Officer (I/c)

‘i(ﬁ’ to: - _Membcr Secretary, Uttarakhand Pollution Control Board, D n for‘Kind
information. \

11.

Regfo a{l on.c/e:{uc)
\

1. The applicant shall provide 1Sl mark water meter to each water supply source and shall regularly submit

returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.

The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee

submitted by the applicant could be assessed.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

4. The industry shall ensure interlocking of air pollution control devices and production processes.

5. A Solid wastes generated from the industry has to be disposed in manner so that contamination of surface
water bodies/ground water/soil etc. does not take place.

6. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

8. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made there under.

9. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

10. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and Tran
boundary Movement) Rules, 2016 while disposing hazardous waste.

11. Hazardous waste should not be stored beyond a period of 90 days.

12. The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the Provisions of the Uttarakhand
Stone Crusher, Screening Plant, Mobile Stone C rusher, Mobile Screening Plant, Pulviser Plants Hot Mix
Plant, Ready mix Plant Anugya Policy, 2020 promulgated by the State Government and shall obtained
necessary permission from the competent authority with in stipulated time specified in Anugya policy-2020.

13. The Unit shall submit copy of Anugya Renewal to this office. In case of Non-renewal of Anugya from the
Competent Authority under existing Stone Crusher Policy, this CCA shall stand withdrawn.

14. This CCA valid for crushing of raw material (River Bed Materials) obtained from legitimate sources only.

15. The unit shall not operate during night hours as defined under Noise Rules-2000.

16. The unit shall ensure proper installation and operation of pollution control measures as required in under the
Environment (Protection) Rules, 1986 so that ambient air quality not exceed prescribed limit at any time.

17. The unit shall not increase the production capacity as given in this CCA without prior permission of the Board.

Specific Conditions:

(8]

18. The Unit shall strictly comply with the provisions of the Water Act, Air Act & Environment (Protection) Act
and Rules made there under.
General Conditions:-

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

e
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Ou:;efigl’:::[djshiﬂ however, not without the prior consent of the Board bring. into use any new or altered

3 Treated s ls‘c arge ofefﬂuen.t or gases emission or se\\.fage was‘te' from the umt: ' enth

sl fds ¢ water and domestic waste water shall be shsposed JF)lnt|y at one disposal point. The app

i P YI ¢ discharge measurement equipment at final disposal point. .

- The .a[')phcant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board. legal action
shall be initiated against the applicant. d

5. The flpplicam shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

G The' industry shall provide uninterrupted entry to the STP’S/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.1In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

I'. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
€mission point,

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the

person authorized shall constitute a breach of his authorization.

15. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet out side the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates.

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22.Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

25.1In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes

(Management and Tran boundary Movement) Rules, 2016 shall be submitted to the B

Regional officer (T/c)
\
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T REGIONAL OFFICE

I‘!“'d; UTTARAKHAND POLLUTION CONTROL BOARD
. o8 Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) S———

Date: 22 .04.2023

UKPCB/ROR/Con/1-84/2023/ 1 39
REGD. POST

To,
M/s Ircon International Limited

Bairagi Camp Parking Kankhal

Distt- Haridwar
Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous

and Other Wastes (Management and Tran boundary Movement) Rules, 2016 notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air

Act and HW Rules respectively).

CAF ID- 53534 Application No - 3318979

CCA (Renewal)

Consent No. AWH- ~ T —|3/y )

CCA is hereby granted to M/s Ircon International Limited located at Bairagi Camp Parking
Kankhal, Distt- Haridwar subject to the provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that

may be made further and subject to following terms and conditions :-
1. This CCA is granted for a period upto 30.09.2027 and valid for manufacturing of

following products with Capital Investment / Net Assets Values Rs 70 Lacs.
s ] Last CTE/CCA Quantity CCA Renewal
| No. | Product Quantity Product Quantity
, J (Per Month) (Per Month)
= f Ready Mix Concrete 3,00,000 MT Ready Mix Concrete 3,00,000 MT
2. Specific Conditions under Water Act:-
(i) The daily quantity of effluent discharge (KL.D):-
; Last CCA or CTE CCA Renewal
o Trade Effluent Nil Nil
[ Sewage 1.0 1.0

(ii) Trade Effluent Treatment and Disposal: - Nil
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tanks/Soak pits as is required with reference to influent quantity and quality.

3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting

of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-

f S. No Stack Stack Type of Fuel Emission Emission
. attached height Fuel Quantity Control standards
with (Mt) Equipment | not to exceed
L] - : : : - :
Ambient air quality
-
1. Suspended Particulate Not to exceed 6()Opg/1\/l3
matter (SPM) /

DN

R
./"fm
74 14 0 & .\.
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In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclos.ure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which

are as follows :-

;‘()“'“da"dls ’ f?r Industrial Area [Commercial Area | Residential Area | Silence Zone

dbl:e evel in l?ay Night Day Night Day Night Day Night
(A) Leq time time time time time time time time
75 70 65 55 55 45 50 40

L
Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Tran boundary

‘ Movement) Rules, 2016:-
(1) Thclf Fact_ory Manager of. M/s Ircon International Limited is hereby granted an
f;}” 1orlzat|9n to operate a facility for collection and storage of Hazardous wastes.
(ii) 1 he authorization is g'ranted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No.’ Category Quantity of Waste for which Mode of

— (Schedule-1 & Schedule-II) | authorization is being issued (MTA) Disposal
('iii) The authori.zation shall be in force for a period upto 30.09.2027 -
(iv) The .autho.nzatlon is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,

1986.

Tgrms and conditions of authorization:-
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,

1986, and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close

or otherwise transport the hazardous

down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.
ditions specified in the guidelines issued by the

(vii) The unit shall comply with any other con
MoEF or CPCB/SPCB from time to time.

This CCA is valid for Mixing process only
License issued by the District Magistrate, Haridwar office orde

Mining-2022 Dated 13.09.2022 .
Compulsory documents to be submitted by the Industry/Unit:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-
and Other Wastes (Management and Tran boundary Movement) Rules,
Third Party Audit Report. .

(ii) Environment Statement in Form-V of Environment (Protecti

(iii) Quarterly compliance report of the CCA, photograph of ET

Area. ' ’
' [ f expiry of this CCA.

Unit has to apply for renewal of CCA well in advance c?f 60 days of € .
Cgrlnp]etent Apupt}?,ority reserves the right to Change/modlfy/add any time any condition of this

CCA.

& Validity of the CCA is subjected to the
r No.1235 & 1236/Assistant

10 under Hazardous
2016 and

on) Rules, 1986.
P/APCs/Waste Storage
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9 UI\it has to gqmply wit'h the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and O‘ther Wast.es (Management and Tran boundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

10. Unit has to submitted Ambient Air Quality report from MOoEF accredited laboratory/
Regional office Roorkee lab within three Months.

I1. Unit has to submitted compliance report in every year along with Bala & Ambient
Air Quality Report. %

Copy to: - Member Secretary, Uttarakhand Pollution Control Board, Dehradun for/Kind
information.

Regional Officer (I/c)

Specific Conditions:

1. The applicant shall provide ISI mark water meter to each water supply source and shall regularly submit
returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.

. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be assessed.

. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

. The industry shall ensure interlocking of air pollution control devices and production processes.

5. A Solid wastes generated from the industry has to be disposed in manner so that contamination of surface

water bodies/ground water/soil etc. does not take place.
6. The industry shall take adequate measures to control of noise from its own source so as to comply with the

standards as may be applicable.
7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the

[3S]

w

Central Pollution Control Board.

8. The industry shall strictly adhere with the specific and general con
violation of stipulated conditions may attract legal action under the pr
Environment (Protection) Act and Rules made there under.

9. The industry shall ensure all safety measures and shall undertake periodic

ditions issued with CCA order. Any
ovisions of Water Act, Air Act and

al assessment by the competent

authority.
10. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and Tran

boundary Movement) Rules, 2016 while disposing hazardous waste.

11. Hazardous waste should not be stored beyond a period of 90 days.
12. The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the Provisions of the Uttarakhand

Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening Plant, Pulviser Plants Hot Mix

Plant, Ready mix Plant Anugya Policy, 2020 promulgated by the State Government and shall obtained
ompetent authority with in stipulated time specified in Anugya policy-2020.

necessary permission from the ¢
gya from the

13. The Unit shall submit copy of Anugya Renewal to this office. In case of Non-renewal of Anu
Competent Authority under existing Stone Crusher Policy, this CCA shall stand withdrawn.
14. This CCA valid for crushing of raw material (River Bed Materials) obtained from legitimate sources only.

15. The unit shall not operate during night hours as defined under Noise Rules-2000.
16. The unit shall ensure proper installation and operation of pollution control measures as required in under the

Environment (Protection) Rules, 1986 so that ambient air quality not exceed prescribed limit at any time.
17 The unit shall not increase the production capacity as given in this CCA without prior permission of the Board.

18. The Unit shall strictly comply with the provisions of the Water Act, Air Act & Environment (Protection) Act

and Rules made there under.
General Conditions:-

I. The applicant shall get analyse the samples of e qission/hazardous wastes at least once in a three
month from the laboratory recognized by the Mo > '__l b \1&5 rt to the UEPPCB.
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' : " , o ew or altered
The applicant shall however, not without the prior consent of the Board bring into use any n

outlet for the discharge of effluent or gases emission or sewage waste from the unit. . . -
Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applica

shall provide discharge measurement equipment at final disposal point. )
The applicant shall strictly comply with conditions of this CCA and submit compliance report of supt‘ﬂated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

ro

[

shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP's/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
- The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it

shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. .
I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production

capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or

emission point.
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necessary.
The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without

obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

I5.1tis the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display

Board of size 6x4 feet out side the main factory gate within premises.
18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for

treatment, storage and disposal of hazardous waste.

The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on

or before the 30" day of June following to the financial year to which that return relates.

20.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24.The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

19.

processors.
25.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes

(Management and Tran boundary Movement) Rules, 2016 shall be submitted to the B6a i
s, ("U/a(
O I PPN Regional

S
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